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03.06.2005 Present s Hon'ble Mr'.Kﬁﬂﬁﬁgﬁhlada
Administrative Member.

This apbl'cation has been filed
by the applicant praying for Overtim
y ~ Allowance. £ro) Novermber 1996 to
' October 1999/at the rates approved
by the-Sth Pay Commission. =4S
ed—in-the—appldication that dusin

ey

gnt is directed to .
ation listing out

. The appli
file a rﬁézégg.
: ;.’,/‘.?]71:'? t‘ / 4 ‘ pe
of twp 5. firom -the date of receir

«'f ; of CORY " 145 order alOg‘Wiéh

' : : ! Ik ' e il . o
e . ‘l o . Lol .a,n‘d 204084,20 33":.@}3@!3‘3?;:‘9@'50‘.3 e
~ General Works, New Delhi. The
' {7Rebpndent /is aiso dirgcted to

sed of, No:
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- & 0A. 100/2005 ST

SN ©'03.06.2005 Present : Hon'ble Sri K.V, Prahladan,
1; L ) Administrative Member..

This application has béen filed
by the applicant praying for Overtime
Allowance from November 1996 to
v

- October 1999 at the rates ‘appr'ov_gd

by the 5th Pay Commis'sion.

PR . The apphcant is dlrected to file

: - 3  a representation hstmg out all the
| - ' gnevances within a. period of two :
- SRR Weeks from the date of receipt of copy

o . of this order elong!mth other

| o : r@presentat;ons dated 18.7 2002 and
M " | .. 20.08.2003 to the' Director Geéneral
i . ~ Works, New, Delhi who will dispose off
C> " the representations with a reasoned
‘ﬂ} order within twdmonths thereafter.
:Z_é_.gf———-;; % S ~ The OA ‘is disposed of. No.
/\W%DZ) 03\,\,/“’ /:K/Ah L | order as to costg S
A//t/bvowv& éf‘”’/“ '
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IN THE ADMINISTRATIVE TRIBUNAL,
qATETE FATEAT ’ AHATI BENCH, GUWAHATL

Guwahati Bench

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. OF 2005
BETWEEN
Md. Hanif Ali ’
... Applicant
-Versus-
 The Union of India & Others
... Respondents

LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of Office Memorandum
No.23/5/98-EC.X Dated 15-12-1998.

Annexure-B is the photocopy of the represer}tation dated 15-07-
2002 filed by the Applicant before the Respondent No.4. '

Amnexure-C is the photocopy of the representation dated 20-08-
2003 filed by the Applicant before the Respondent No.4.

Amnexure-D is the photocopy of letter No.9(2)/GCD/2003/2068
Dated 4/09/2003. '

Annexure-E is the photocopy of reminder dated 23-02-2005 filed
by the Applicant before the Respondent No:3

This application is made against non-payment of Overtime
Allowance (O.T.) to the Applicant by the Respondents particularly the
Respondent No.4 and also with a prayer before this Hon’ble Tribunal to
direct the Respondent No.4 to make immediate payment of Overtime

~
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Allowance(O.T.) to the Applicant with 18% interest on Accumulate

Balance amount
RELIEF SOUGHT FOR:

A direction to the Respondents to pay the Over time Allowance
of the Applicant from November 1996 to October 1999 as per
Representation at Annexure-C of the instant application. '

To pay the cost of the case to the applicant.
" Any other relief or reliefs that may be entitled to the applicant

INTERIM ORDER PRAYED FOR:

\ | At this stage no interim order is prayed for if the Hon’ble
' Tribunal deem fit and proper may pass any order or orders.

. Hantb— e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

Wd .

ORIGINAL APPLICATIONNO. /©°c¢  OF 2005.

4

BETWEEN

Md. Hanif Ali
Son of Sarifullah Seikh
Chowkidar, Office of the Assistant
Engineer, Guwahati Central Sub-Division-
I, Central Public Works Department,
Guwahati-21.

... Applicant

-VERSUS-

1. The Union of India represented by the
Secretary to the Government of India,
Ministry of Urban Affairs,

. Nirman Bhawan, New Delhi-110011.

2. The Director General Works,
Central Public Works Department,
118-A, Nirman Bhawan,
New Delhi- 110011,

3. The Supenntending Engineer,
Assam Central Circle-L.
- Central Public Works Department,
Guwahati-21.

4. The Executive Engineer,

Meghalaya Central Division,
Central Public Works Depatment,

\ P frenef—H s




1)

2)

3)

4

Cleve’s Colony, Dhankheti,
Shillong-793003.
...Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE

ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is made againét non-payment of Overtime
Allowance (O.T.) to the Applicant by the Respondents particularly the
Respondent No.4 and also with a prayer before this Hon’ble Tribunal to
direct the Respondent No.4 to make immediate payment of Overtime
Allowance(O.T.) to the Applicant with 18% interest on Accumulate
Balance amount. ' o

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the. subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal. |

LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as such, he
is entitled to all rights and privileges guaranteed under the Constitution
of India. The Applicant is working as Chowkidar under the Office of the
Assistant Engineer, Guwahati Central Sub-Division-III, Guwahati-21.

42) That your Applicant begs to state that the Respondent No.2
issued \an Office Memorandum No.23/5/98-EC.X Dated 15-12-1998
regarding payment of Overtime Wages to the Central Public Works
Department workers covered under the Minimum Wages Act.1948.

o e




Annexure-A  is tﬁe photocopy of Office Memorandum
No.23/5/98-EC.X Dated 15-12-1998.

4.3)  That your Applicant bégs to state that he was transferred from the
Office of the Respondent No.4 ie. Meghalaya Central Public Works
Department, Shillong in the month of February 2001 and posted to
Guwahati Central Division, Central Public Works Department,
Guwahati-21. During the tenure of his posting under the Respondent
No.4 i.e. the Office of the Executive Engineer, Central Division, CPWD, |
Shillong-3 he was not paid the Arrear amount of Overtime Allowance
from the month of November 1996 to October 1999 as per increase in his
pay scale arising out of Fifth Pay Commission. He filed many
representations before the Respondent No.4 through proper channel for
early payment of his Arrear Overtime Allowance. The Executive
Engineer, Guwahati Central Division, Central Public Works Department,
Guwahati-21 has also forwarded one of such representation of the
Applicant vide letter No.9(2)/GCD/2003/2068 Dated 4/09/2003
requesting the Respondent No.4 to settle the matter. Lastly the Applicant
has also filed a reminder on 23-02-2005 before the Respondent No.3 1.¢.
the Superintending Engineer, Assam Central Circle-, Central Public
Works Department, Guwahati-21 through proper channel requesting him
to regularize the Arrear payment of Overtime Allowance from

~ " November 1996 to October 1999. But till now the Respondents have not
taken any steps in this matter. As such finding no other alternative your
Applicant is compelled to approach this Hon’ble Tribunal for seeking
justice in this Matter.

Annexure-B is the photocopy of the representation dated 15-07-
2002 filed by the Applicant before the Respondent No.4.

Annexure-C is the photocopy of the representation dated 20-08-
2003 filed by the Applicant before the Respondent No.4.

Amnexure-D 1s the photocopy of letter No.9(2)/GCD/2003/2068
Dated 4/09/2003. ‘

Amnexure-E 1s the photocopy of reminder dated 23-02-2005 filed
by the Applicant before the Respondent No.3

ld ranih— B4
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44) That your Applicant begs to state that in spite of various
representations and recommendations submitted by the Applicant and
other Officials, the Respondent No.4 deliberately and arbitrarily has not
released the said Overtime Allowance to the Applicant.

4.5) That your Applicant begs to state that the said benefit claimed in
this application are already given'to similarly situated employees. But
the Respondents particularly the Respondent No.4 have not agreed to
give the said benefit to the Applicant the reason best known to him. The
Respondents are depriving the instant applicant from the said benefit of
Over time Allowance in arbitrary and illegal manner.

46) That your Applicant begs to state that the Respondents
particularly Respondent No.4 by using his colorable exercise of power
only to deprive your Applicant from his legitimate claim.

47) That your Applicant begs to state that the action of the

Respondents particularly the Respondent No.4 is not maintainable before
the eye of law.

48) That your Applicant submit that the Respondents have
discriminated the instant applicant by not extending the similar benefit to

4.9) That your Applicant submit that the action of the Respondents are
highly illegal, improper, whimsical and also against the policy adopted
by the Government of India.

4.10) That in view of the facts and circumstances it is fit case for
interference by this Hon’ble Tribunal to protect interest of the instant

. applicants.

4.11) That the application is filed bona fide and for the ends of justice.

d- Hren b i



v‘?_j

¥

5)

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)  For that, due to the above reason narrated in details the action of
the Respondents are prima-facie, illegal, mala fide, arbitrary and without
jurisdiction.

5.2) For that, the Applicant is legally entitled to get this benefit of
overtime allowance as per Office Memorandum issued by the Office of
the Respondent No.2.

5.3) For that, the similarly situated persons have aiready got the said
benefit. Hence the Respondents cannot deny the said benefit to the

Applicant without any cause or causes.

5.4) For that, being a model employer of Central Government, the
Respondents ought to give the similar benefit to the similarly situated
person without approaching the court of law.

5.5) For that, there is no justification in denying the said benefit of
Over time Allowance which has been granted to the Applicant by the
Respondents itself and denial has resulted the violation of Articles 14, 16

& 21 of the Constitution of India.

5.6) For that it is settled proposition of law that when the same
principle is laid down it should be applicable to all other similarly

situated persons and should grant the same benefit without any delay or
interference.

5.7) For that, the Applicant has been denied the said benefit without
any principle of being heard. There is total violation of principal of
natural justice. '

5.8) For that, the action of the Respondents are arbitrary, mala fide
and not sustainable in law. For that, the action of the respondents is

arbitrary, mala-fide and discriminatory with an ill motive.

5.9) For that, in any view of the matter the action of the Respondents

- are not sustainable in the eye of law.

d. Henh-fi
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The Applicant craves leave of this Hon’ble Tribunal to advance
further grounds at the time of hearing of this instant application.

6)  DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985. o

7 MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
" OTHER COURT:

That the applicant further declares that they have not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, Writ Petition or suit is pending before any of them.

8)  RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought by the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following reliefs.

8.1) a direction to the Respondents to pay the Over time

Allowance of the Applicant from November 1996 to October

1999 as per Representation at Annexure-C of the instant
- application. ‘

8.2) to pay the cost of the case to the applicant.

8.3) Any other relief or reliefs thtat may be entitled to the

applicant.

D ot



9 INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for if the Hon’ble
Tribunal deem fit and proper may pass any order or orders.

10)  Application is filed through Advocate.
11)  Particulars of LP.O.:

IPO.No. : 2061|6032
DateofIssue : =2 g5 ooy

Issued from @ Quowaldd Q\O_CD
Payableat @ Q. oot

12) LIST OF ENCLOSURES:
As stated above.

Verification...

- ool
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-VERIFICATION-

I, Md. Hanif Ali, Son of Sarifullah Seikh, Chowkidar, Office
of the Assistant Engineer, Guwahati Central Sub-Division-I11, Central Public
Works Department, Guwahati-21 do hereby solemnly verify that the

‘statements made in paragraph nos. q-qu'q/z,.gj o ¢, 7] —

are true to my knowledge, those made in paragraph
nos. §-2 413%—— are being matters of records are
true to m{r information derived there from which I believe to be true and
those made in paragraph 5 are true to my legal advice and rests are my
humble submissions before this Hon’ble Tribunal. I have no;t suppréssed any
material facts. | ’

And T sign this verification on this the S_u\day of May 2005 at
Guwahati. '

M frooi b1
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The Executive Blgineer

. thlldhb Cen'tral Division,
R hilJonggg

S VR S R

fﬁ,(_rhrﬁﬁgh_proper channel )

subjestss 1) Pavmmfcf oTA
}7) Arr@a:c of OTA from 1096 to 1999
'.f‘ransfur of OT.&\Cf;nym@m. in raspact of

shrd Hanif Ald owkidar , now posted under
mvmhnti C@ntral Divn..CP\\D Guwahatimzl.

sir,;
o ’ R ;._...a.b FPRON

I beq to stata ’chat I was transferred from Meghalaya .

. Central Division,CPWD "'ahlllong m the month of Famuary/zool'iﬁ'd

posted unde: (.uwahati Cemral Di.viq.ion , PV Gu\ ahati«-?J.

_ Butﬁ,m .'Ls regret’cad to say. fhat the: foilowing paymetits
| ' 1 are loft unpald dux mg my stay under Meqhalaya Central D:Lvn. ,CPWD.
U shillonge3, - . S
, 1) Monthly pa\yin@ht cf OTa . . .
:a) AT X sak OTA flom 1996 to 1999 due to increasad |
L in pay axisfng cmt of Fifth Pay Cammﬁssion.

Vet 3 S L e i oo e s 4 4

It 13 xequestad that whatever paymants aT e due in favcur
of me, may pl ease be transferred to ny prasent placa of posting i.es

¥
_Odfice of the Execut.’we mgmear (fuwahati Central Division

le.opoWoDo s
'eawahati_zl and thus obliqe" | |

: ~.\'; .
AN

e

S Yours faithfully, - .«
- Dated,Quwahatl

e

18th July,2002, ( Md. Hanif Al )
1O Mly0d - o ~ Chowkidar,GCD/cPiD
| o Guwahati..?l,
‘ . '. “r
L
N
N\

. . .
e e, St
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To |
The Exceutive Engineer
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Guwiluti Contal Division
CPWD, Gm\':\l\:lli-Zl_:.'

(THROUGH PROPIER CHANMNNEL)

Subjcet;- Repularization of arrear O.T. myment from November/ 1996 10 Ociober/ 1999
Regarding. ’ : :
Sir, : . ) R '..,:ff i

With referctice 10 above subject s 1o inform that 1 have nerformed Over Thme Doy -

from November/1996 1o Oclober/ 1999 in the (/g Asstl. Exceutive Cngincer, Sittitoig "Ceiiiral = Cils:
Division JII, CPWD, Shiltong-3 under the administrittive control of EE/MuCD/Shiltong. (0.1 Starcman

“cnclosed). As per Dy. Sccretary, O/o Dircctorate General of Works, CPWD, N.Dclhi's No23/9/98-EC X

dated:30™ October/1998 & No.23/5/98-EC.X dt.15/12/98 T am cntitic 19 get Overtime wapes al doutiz
the ordinary rates based on my revised wages from November/]99¢ to October/1998 without an,

festriction on ceiliitg limit on’ the total nunmiber of hours on which O.T A is admissible and from

- Nobember/1998 o October/1999 | am cntitle to gel Overtime wages at double {he ordinary raics based
-on iy revised wages with ceiting limit on Over Time of 30 hours for Chowkidar, Accordingly, my Q.T.
* A cliitus for the periods is worked out below: - : . '

Pay = Rs.2900/- ,
DA = Rs. 1421/-
PIREA =t sy
RS ATS
Monih Rate of O.T A SO0 Homs | Ceiling of O UA entitic” '
: S Howrs | o ol
Nov./94 4756, X 2 1530/ 160 lug No Ceiling, {160 1is X 45 30/ - 7248 00)
———— ..._.1.(12( / - ,.;._.. —- )
Dees96 | 4756 X 2= 438370 | 156 s | Fig Ceiling | 156 hrs X 430w = 5837106
ILX 7 _ :
lan/97 14756 X2= 383/ | 208 s | Ng Ceiling | 208 s X 218 7hr = 9117.00
3 X7 , B ' ) N
Feb/97 14756 X 2="4R. 53 | 136 1rs | 79 Ceiling | 136 s X ¢ 83 = Gan0 00"~ , —

n 28 x 7 . » 7 1. . . . v ‘e .....-. ——ir s e - T p— ‘

Mar/97 | 4756 X 2= 13.83/hr 72 hes [ No Ceiling 172 Tws X . 1837 = 353900
MXT i N o

Ape/97 14756 X 2= 4530/ [ TTRO s | RiG Ceiling | 1RO s X 44 307w R18i 00

J0X7 L : : i '

May/97 14756 X 2= 43830 |13 | NG Ceiling | 172 Tms X i R/, 733000

o uxio
Tane/97 {4756 X 2= 45 307n |53 ime N Ciling 185 s ¥ 43 d0dg T i

_ 30 X 7 N . :
July/97 1 4756 X 2= 43 83/hr | 1720s [ No Cailing | T3 T ™ S T3 00 )
. X7 , " L / ‘
Aup /97 4750.X.2~ 43 83/ 16d s “No (ulmF 6T s XA -l/ln\_—ll)-ﬂ-( 0 L )
XY B - ' '
Sept./97 | 4756 X 2="45 307 | 153 e “No Ceifing | 133 Ts X i3 O/ = GREG.00
, 30X7 v ;
Qct/97 | 4756 X 2= 4383 | 196 Tns | Ng Ceiling [ 196 Tws X 43030 850150
Cl3rx ) :
Novi97 | 4756 X 2= 4530/ | 160 s | T Ceiling | 160 hws X 45 307 = 3248 00 g

e [ 30X T B PN R B e "

Dee/97 172 hes | No Ceiling ™ | 17771 ¥ 53 &3jii S 753900 :
RS .

R T X | TS ST TRG S| TR N AR = 78%9.00 .
Feb/98 14756 X 2= R 53w | Tidd s | R Ceiling | 117 e X A8 ST = (ORR. 00 ' ‘
Mar/9g 47560 X 2= 43 83/l 172 hres No Ceifivg | 172 us X 4781/ =~ 753900 -

R W L0, N P ‘ '

A9 4756 X 2= 4530 | TR s No Ceifing ™ | TR s X A3 30 R R o0
May/OR | 4756 X 2 1R 172 g No Ceiling | 172 hes X 43 Ky - 7539.00 -

31 X7 : !
Tune/oR TATRGX 2 A i L iEs s | e Ceiling | 160 ius % 4% Wiy - 124% 00
X7 e
”Iii[i;ii?}ﬁ"'["'ﬁﬁig_2?-'"21'3_23/5{.""' CiS6hes | TNe'Caliing i3 e ® ARy SariT o0
31X 7

{ .
e et et e e e ettt 1 cvv e s o oa B LT SO e et 4 b s b vt e ey e




ersdim st S e e

PRy
et e mea i T

RS

B .

e~
-
(2)-
/‘\u;;/‘)K l"lﬁ('x \ 7 ARt iri'(u-l hus No (‘ctim;!_ Fod lun X AU R Y TER 00 "
X »
SLB(Z)R ) ;‘i7$(; X 2 - AS A0 | 1s6 we | No i'cilinu 186 Tus N 438 3kl 270067 00 N
X7 o . e )
Ocy/98 4750 X 2= AR | iX Olws | No Ceiling 180 Tirs X A3 R = 7889.00 s
31 X7 N S - iy —
Nov/98 4756 X 2= 45.30/Mr 160 hrs 30 hres 30 s X 45:30Mr = 1359.00
. 30X7_ ‘ 7 S P '
Dec/98 4756 X 2= 43, 83/\" 80 hrs 30 hus 30 hes X 4383 hr = 1315.00
. ILXT o ' -
Jan/99 4756 X 2= 43&83/hr .76, birs 30 hes 30 hirs X 43.83/Me = 1315.00
3L X7 § o : ) | [ SO
Feh/99 4756 X 2 48 'i”slhr |- O6R hrs 30 hrs 30 hes X AR 530 = 456,00 ’
28 X, 7 : i
Mae/99 4756 X 2= 47, 87/hr © 72 hrs 30 hirs ‘1() hrs X :H RV ] 1 l 5. ()()
- .. . 3] X 7 . . . l P 1 U F R PORE S TV o0 e
Aprilf99 | 4756 X 2= 45.30/r | 10K Trs 30 Tws 0T X A48 3070w = 115500
o 30 X7 NN ‘ :
May/99 | 4736 X 2= 43K /hr [ 73 Trs 30 hrs s X A3 R e s 1315000
Junc/99 4756 G X 2= 45, wm S76hes | 300w | 30 dws X A5 300w = 135000
‘ 1. 30X7. i o
July/99 | 4756 X 2= 43 8?/]11 B0 hrs 30 hrs - 30 hrs X 4383 = 13]5.00
. 31 X7 o
' Aap/99 | 4756 X 2= A3Rhr | RO s W hes | W0 Tes X VK- 11500 T
R 1 x g RS ' o K
Sepu99 | 4756 X 2= 4530/ | T2 s |7 A0 bws ] 30 e X A5 3070 =1359.00
- J0 X7 C : S ’
Ocl/99 | 4756 X 2= 43. 83/]1; - 116 brs 30 hrs 30 hrs X 43.83/hr = 1315.00
: 11 X 7 S o ' _ ,
e i Total: "_*' ""'“5'55577)6

But I hnvc ru:cwcd Rs.14,879/- as arrcar O.T.A. for 4/97 10 10/99. As such the balance

arrcar OTA amount (Rq 195527/ - Rq M R79/-) = Rs.180648/- may- please be lcnmlmmc o regularize
my OT arrcar claim. - : v

- Encl: As stated above.

i

Yours faithfully,” -

it
(1 ivnil Ali) =L
Ql{/- ] Cliowkider ’
- GCSD-UICPWD
: Guwahati-21
0° ‘
'\Q\? l 2

.Sy e
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Government of Tndia

y . C(flvlllff_lj Public Works Deparunent’ S
A No. ‘/’@/Gcb/zcgoz /2068 Date: 4/09/2003
To
- The Executive Engineer . ’
. Meghalaya ¢entral Division
; CPWD, Shillong
Sub: chulnrisjntié.i\ll’ accear O, T, pn)nxlent from 11/96 to 10/99 — Regﬁrding. B
A self cxplsumtory. r'cprcs-cntal'jon dated Nil addressed to this office claj,_min.g'.: _
difference of O.T.A. payment received from Sei Hanif Ali, Chowkidar pccscndy'atfgghcd to-
this division is forwarded hcrcWi&fo_t teking necessary action at your end please. L
The O.T.A {:l}iim submitle& by the official concerned for the period pertains 1o y()xnr
Division e, 11796 10 l()/‘)'),‘u_ml.x:(':('luir(t(l 1o be settled from your end please. ' )
Encl: _— : . | ’
( Representation dated Nil- in Onginal . , Cos

1) o
(4)  Photo copy O.M. dated 15/12/98 and 30/10/98 — 2 nos. :
(3) Photo copies of O.T. statement from 11/96 to 10/99 — 36 nps.

o
i

Executive Engineer -~ -

Cruwahate Gerntral [Diviai

4.4, P
ZEVIRIUIT

CPWD, Guwahati -21

\/U) Sei FHanif /\li,“i(jhowki_d.:n",‘._l,ln:ong,ll the Assistant Lngineer, Guwahat Ccﬁln;:d Suby.
Division-I11, CPWD,.Guwnlml'j -21 foc information. K '

Copy 10:

RY




'r‘,v - o . -
The Superintending Englineer . DL.23/02/ 2005
i Ascam Central Clicle-]1 - - T
j CPWD, Guwahali-21 , '
3 S | . (frhrough Roper Cha»n\cL) J o |
¥ Subjecti~ Regularization of arrear O.T.A.'f;om NovA1996 t0~Qctober/
f 1999 ~— Regarding. ‘ ' :
:j Reference:~ 13 My representaﬁion.dtd.23/12/b3
\ . : 2) My representation dtd.24/06/2. 04
L 3 T _ . 3 :
i In continuation of my above referred representations 1t
| once again reiterated that my arrear O.T. claim for the period from
- Nov/ 1996 to October/1999vhas not been setcled . in terms with O.T.

rules l1ssued from time to time by LEE/Mgcd. As such 1t Ls recduosted
; to Initiate necessary steps from your end to setlle the matter in.

d ~terms with O.T.rules.

i ' Piuaﬁé_note that; i§ my O.T.claim for Lhe above péilbd is

: not settled within. 15(fifteen days time, I'will constrained to move
i goyrt of law for final settlement charging 16%. interest on accumulate
; alance, ' ‘ e o

With duvee regards,

" Yours faithfully,

| | - | S /ﬂt&( . -
‘ - { 71 '7 71 2/ - ko—" : o AT ‘ . R E M

- No“oVTQ%YMMVFY"”YﬁBi """ dhi'z' ’ "\ T

8 - ! - .

. Forwn.duulg;;ﬁffaCHD‘ (HANIFWALI};wmﬁAm@ .

For Further NJA Ploase Ny 2 + Chowkidar/GCsp-111
B AE.—t , CPWD/GUW«?haLi“Ql
e e . L | — - et e RO === o 2 s e




